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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE 
NATIONAL GREEN TRIBUNAL PASSED IN O.A.NO. 65/2019 IN RE: GOPESHWAR 

NATH CHATURVEDI VS. U.P. POLLUTION CONTROL BOARD AND OTHERS 
 

*** 

 

The Oversight Committee reviewed the progress of implementation of orders of Hon 

NGT dated 30.10.2019 in OA No. 65 of 2019 in re: Gopeshwar Nath Chaturvedi vs UP 

Pollution Control Board and others, regarding shifting of industrial activities from residential 

areas in the State of Uttar Pradesh. 

The matter was last reviewed on 17.05.2019 in the light of earlier proceedings 

and Joint Inspection Report dated 11.01.2019.  Hon NGT had directed the statutory 

authorities to comply with the orders of Hon’ble Supreme Court regarding shifting of 

industrial activities in residential areas of Uttar Pradesh in SLP (Civil) No. 4295/2011- 

M/s. Manoj Mini Rice Mill& Anr. Vs. State of U.P. & others and also M.C Mehta v. Union of 

India, (2004) 6 SCC 588.  In its order dated 17.05.2019, Hon NGT mentioned that the 

statutory authorities need to devise appropriate strategies and not just plead failure to 

implement enforcement.  The Chief Secretary, UP shall look into the pleaded failure of the 

mechanism in the State and ensure remedial measures.  The polluting industrial activity in 

the residential areas shall be dealt with sternly.  A further detailed report with regard to 

alleged illegal operation of polluting units at Mathura city as well as  Jai Singh Pura/Guar 

Kendra would be filed before the Hon NGT. 

An affidavit of compliance was filed before the Hon NGT on 10.10.2019 by the 

State of UP with regard to 70 identified metal finishing units.  It also mentioned 

assessment of environmental compensation of 12 non-complying units.  However, 

the report did not refer to the status of units operating in non-conforming areas at 

places other than Mathura.  There were a number of deficiencies noted in the 

affidavit, which are as follows: 
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i. “ETP installed in units are mainly equalization- cum settling tank and need  

 to improve with proper maintenance regularly for better effluent 

 treatment of waste water and compliance of norms. 

ii. Unit must sent ETP sludge to TSDF for treatment as per norm. 

iii. A Common Effluent Treatment Plant (CETP) in the Gaur Udyog Kendra is 

 required to be set up keeping in view of the existing small/tiny units and 

 future prospective. 

iv. Till the CETP is constructed, Individual units in Gaur Udyog Kendra need to 

 treat their effluent and the U.P Pollution Control Board should ensure that 

 the effluents discharged by the industries meet the prescribed standards. 

v. Logbooks were not maintained for water consumption, effluent discharge, 

 sludge dispose off and chemicals utilization in units. Log Book should be 

 maintained and need to be verified by local office of UPPCB. 

vi. Good housekeeping needs to be maintained by the units to avoid the 

 leakages/spillages during operations. 

vii. Units should install ACF (Activated Charcoal Filters) and MGF (Multi Grade 

 Filters) to improve the quality of discharge effluent to comply the norms 

viii. Faucets and other Bathroom fittings manufacturing units need to install 

 proper APCS (Air Pollution Control System) with wet scrubber to ensure 

 emission of particulate matter within the standards limits through stack. 

 Stack monitoring facility as per norms should be provided on stack for 

 monitoring by UPPCB/CPCB. 

ix. Road maintenance of the Gaur Industrial area is not maintained properly; 

 need to maintain it to reduce dust emissions etc. 

x. Solid waste in whole Gaur Industrial Ar3ea was not collected as per MSW 

 Rules, 2016, need to collect and dispose off as per the MSW Rules, 2016. 

xi. Drainage maintenance in Gaur Industrial area was not proper, need 

 maintenance urgently to remove the water logging in the area. It should 

 properly treat before final disposal of sewerage and industrial effluent as 

 per the norms.” 
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 Hon NGT directed another action report to be filed before it.  It also 

mentioned that no report was filed before it regarding shifting of industrial activities 

from residential areas in the entire State of Uttar Pradesh.  In the Hon’ble Supreme 

Court case [MC Mehta (2004) 6 SCC 588)] a Monitoring Committee under the 

Chairmanship of Chief Secretary was constituted to ensure implementation.  Hon’ble 

Supreme Court disapproved the scheme to regularise industrial activities in residential areas 

and municipal corporation was directed to seal the premises used in violation of the 

permitted user. 

 Hon NGT in OA No. 681 of 2018 (News Item published in “The Times of India” 

authored by Shri Vishwa Mohan Titled “NCAP with multiple time-lines to clean air in 102 

cities) had directed that the master plans need to be reviewed and wherever such activities 

are against existing or new norms, the same need to be closed/shifted.  The concerned State 

may evolve enforcement mechanism for closing/shifting of industrial units other than 

household industries from residential/non-conforming areas in the light of law laid down in 

MC Mehta vs Union of India(2004) 6 SCC 588.  The State of Uttar Pradesh was directed to 

file appropriate compliance affidavit before the next date.  The Oversight Committee was 

directed to monitor the remedial measures in the matter. 

 The whole issue has two components viz: 

(1) Pollution abatement in Mathura Industrial Area; and  

(2) Shifting of industries from residential areas in UP. 

 

(1) Pollution abatement in Mathura Industrial Area:  

 As far as compliance of the order in Mathura is concerned, it has been 

reported that all the industries in Mathura have shifted from residential areas to 

industrial areas. Regional Officer, UPPCB Mathura has filed written compliance 
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reports, copies of which are annexed with this report as Annexures 01 and 02. The 

pointwise compliance given by him is as follows: 

S.No Issues Current Status and Decision taken by the 
Committee 

 

1 Status of installation of ETP & 
CETP 

The Industries are maintaining existing ETP 
as per discharge norms and also submitting 
report from NABL accredited laboratories.   
Industrial Area Association of Gaur Kendra 
has proposed CETP on PPP model. 
 

2 Status of treatment and 
disposal of ETP sludge 

36 industries which have shifted their plants 
to designated industrial areas are collecting 
the sludge of ETP properly and sending the 
sludge to TSDFs of M/s Ramkey and M/s 
Bharat Oil. 
 

3 Maintenance of logbooks The industries have maintained logbooks to 
keep the records of consumption, effluent 
discharge, sludge disposed of and chemicals 
utilisations. 
 

4 Status of installation of 
Activated Charcoal Filter (ACF) 
and Multi Grade Filter (MGF) 

26 units have installed ACFs and MGFs and 
16 units are under process of installation. 

5 Status of installation of Air 
Pollution Control System 
(APCS) 

Taps, cocks and other bathroom fittings 
manufacturing units need to install proper 
APCS with wet scrubber to control emission 
of particulate matter within the standard 
limits through stack.  The industries have 
started improvement to maintain air quality 
by installing APCS. RO UPPCB Mathura has 
issued notices to non-complying units. 
 

6. Road maintenance of Gaur 
Industrial Area. 

So far no work has taken place in this 
regard.  RO UPPCB Mathura has issued 
notice to PWD on 22.01.2020. 
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7 Disposal of solid waste and 
municipal waste of whole of 
Gaur Industrial Area. 
 

  A notice has been given to Nagar Nigam by 
RO UPPCB Mathura on 22.01.2020. 

8 Drainage maintenance in Gaur 
Industrial Area. 

No work has taken place though RO UPPCB 
Mathura has given notice to Jal Nigam and 
Mathura Vrindavan Development Authority 
for necessary action.  
 

9 Environmental compensation RO UPPCB Mathura has not mentioned 
about environmental compensation that he 
has levied on non-complying units, nor has 
he mentioned about the enforcement work 
including closure/seizure of the non-
complying units. 
 

 

(2) Shifting of industries from residential areas in UP. 

Hon NGT had directed that the compliance affidavit should mention not only 

about Mathura but also about shifting of industries from residential areas throughout 

the State of Uttar Pradesh.  Compliance affidavit does not appear to have been filed 

by the State so far in this regard by the Chief Secretary, UP.  The Committee is also 

not aware of any institutional enforcement mechanism set up by the State in this 

regard.  Incidentally, the subject of town planning, and preparation and enforcement 

of Master Plan in the State of Uttar Pradesh, unlike other States, is looked after by 

the Housing Department, which is separate from Urban Development Department.  

The Committee is not aware of any steps taken by the Housing Department to review 

the existing master plans in the light of NGT orders.  The Principal Secretary, Housing 

may review the Master Plans of all the major cities and make adequate provisions in 

the Master Plans for ensuring that such activities do not take place within the 
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residential areas.   The Chief Secretary may file his compliance affidavit as directed by 

the Hon NGT. 

RECOMMENDATIONS: 

Regarding Mathura: 

(1)  In Gaur Industrial Area, the proposal of CETO on PPP basis may be pursued 

actively. 

(2)  The pending work of drainage maintenance in Gaur Industrial Area should be 

completed within a month by MVDA. 

(3)  There needs to be improvement in MSW Management of Gaur Industrial Area  

by Nagar Nigam. 

(4)  PWD should repair the potholes in the Gaur Industrial Area Road within a 

month. 

(5)  UPPCB may ensure cent percent compliance of pollution abatement measures 

and realise EC from non-compliant units. 

 

Regarding State: 

The Principal Secretary, Housing may review the Master Plans of all the major 

cities and make adequate provisions in the Master Plans for ensuring that such 

activities do not take place within the residential areas. 

Instead of leaving it to every Development Authority to make separate 

provisions in their master plans, Model Bylaws could be prepared by the State 

Government and directions could be issued by the State Government to all the 

Development Authorities to adopt them.  
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The provisions could include a ban on opening new industries in the master 

plan area of the Authority, provision of relocation of existing industries in that area 

and provision of a standing enforcement mechanism which may have representation 

from other departments like Power Department, Pollution Control Board, Industries 

Department and Urban Development Department to increase the efficacy of this 

regulatory mechanism. 

In fact provisions could be made for a no-residence buffer zone in future 

industrial area to obviate such situations of residential areas developing in the vicinity 

of industries. 

The Member Secretary, UPPCB is directed to send this report to the Registrar 

General, National Green Tribunal, Principal Bench, New Delhi for placing the same 

before the Hon’ble Tribunal with a copy to the Chief Secretary, Government of UP for 

necessary action. The report also be uploaded on the website of the committee.  

 

28-08-2020

X Anup Chandra Pandey

Dr. Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY     

28-08-2020

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

August 28, 2020 

 

 

Please visit our website: oscngt.upsdc.gov.in for more information. 
 


















